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ORDER

Petition mentioned.

We have heard learned counsel for the parties at some length. Learned counsel
y shall be filed within three weeks with a copy in
d in the meantime no precipitate action would be
d that respondents shall not take any stand
4" June 2016.

v
for the Respondents states that repl

advance to the counsel opposite an
taken by them . It has further been state
in support of the termination of the contract dated 2

S Rejoinder if any shall be filed within one week thereafter.
4.  List on 28" October 2016.
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